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 writing,  want  to  raise  something  which  they
 feelimportant.  Should  we  not  follow  some
 healthy  rules  and  conventions  ?  Should
 there  not  be  some  order  in  the  House.  Or
 should  every  hon.  member  be  allowed  to
 get  up  and  shout  and  raise  what  he  thinks
 important  and  all  the  other  522  members
 must  put  up  with  it  ?  No,  it  is  not  proper.
 I  will  not  allow  it.

 SHRI  JYOTIRMOY  BASU :  Sir,  I  have
 given  a  calling  attention  notice.

 MR.  SPEAKER  शय  receive  30  to  40
 Calling  attention  notice  every  day.  Can I
 admit  all  of  them?  No.  So,I  want  some
 order  in  the  House.  I  would  request  Shri
 Jyotirmoy  Basu  to  resume  his  seat.

 आ  रामावतार  शास्त्री  (पटना) :  अध्यक्ष
 महोदय,  दो  पालियामेंट  के  मेम्बर  धरना  दे

 रहे  हैं।

 MR.  SPEAKER:  It  does  not  matter.
 If  two  Members  are  fasting,  it  does  not  mean
 that  the  other  520  members  should  not  con-
 sider  any  other  subject.  No,  I  will  not
 allow  it.

 12.0  3}  hours

 PAPERS  LAID  ON  THE  TABLE

 CORRECTION  OF  ANSWER  TO  STARRED
 QUESTION

 THE  MINISTER  OF  FOOD  AND
 AGRICULTURE  (SHRI  JAGJIVAN  RAM):
 I  beg  to  lay  on  the  Table  a  statement  correc-
 ting  the  answer  given  on  the  10th  April,
 1969  to  starred  Question  No.  1018  by
 Sarvashri  Yajna  Datt  Sharma  and  Hardayal
 Devgun  regarding  allegations  against  the
 son  of  a  Union  Minister.  [Placed  in  Library.
 See  No.  LT-725/69]

 ALL  INp1A  INSTITUTE  OF  MEDICAL
 SctENCES  (AMENDMENT)  RULES

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING,  AND  WORKS,  HOUSING

 +  AND  URBAN  DEVELOPMENT  (DR.  S.
 CHANDRASEKHAR)  :  0०  behalf  of
 Shri  ह.  K.  Shah  I  beg  to  lay‘on  the  Table
 a  copy  of  the  All  India  Institute  of  Medical
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 Science  (Amendment)  Rules,  1969,  Published
 in  Notification  No.  5.  0.  1108  in  Gazette  of
 India  dated  the  22nd  March,  1969  under  sub-
 section  (3)  of  section  28  of  the  All  India
 Institute  of  Medical  Sciences  Act,  1956,
 [Placed  in  Library,  See  No.  LT—727/69]

 NoTIFICATION  UNDER  CENTRAL
 Excis—E  RuLes  AND  Customs  ACT
 े
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI)  :  I  beg  to  lay  on  the  table—

 (1)  A  copy  of  Notification  No.  6.  5.  R.
 841  Published  in  Gazette  of  India
 dated  the  22nd  March,  1969,  issued
 under  the  Central  Excise  Rules,  1944
 together  with  an  explanatory  memoran-
 dum.  [Placed  in  Library.  See  No.  LT
 —726/69.]

 (2)  A  copy  each  of  the  following  Noti-
 cations  under  section  159  of  the
 Customs  Act.  1962  :—

 (i)  ७.  S.  R.  861  published  in  Gazette
 of  India  dated  the  29th  March,  1969
 together  with  an  explanatory  memo-
 randum  (Hindi  version).

 (ii)  ७.  Ss.  R.  862  Published  in  Gazette
 of  India  dated  the  29th  March,  1969
 together  with  an  explanatory  memo-
 randum  (Hindi  version).

 (iii)  G.  S.  R.  863  Published  in  Gazette
 of  India  dated  the  29th  March,  1969
 together  with  an  explanatory  memo-
 randum  (Hindi  version).

 (iv)  G.S.  R.  911  Published  in  Gazettee
 of  India  dated  the  31st  March,  1969
 together  with  an  explanatory  memo-
 randum.

 (v)  ५.  S.  R.  912  published  in  Gazette
 of  India  dated  the  31st  March,  1969
 together  with  an  explanatory  memo-
 randum.

 (vi)  ७.  S.  R.  918  published  in  Gazette
 of  India  dated  the  Ist  April,  1969
 together  with  an  explanatory  memo-
 randum,
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 (vii)  G.  S.  R.  924  (English  version)  and
 G.  S.  R.  925  (Hindi  version)  publi-
 shed  in  Gazette  of  India  dated  the
 7th  April,  1969  together  with  an
 explanatory  memorandum.
 [Placed  in  Library.  See
 728/69.}

 No.  LT-

 NOTIFICATIONS  UNDER  ALL  INDIA
 Services  ACT  AND  UPSC  (EXEMPTION

 FROM  CONSULTATION)  SUPPLEMEN-
 TARY  REGULATIONS

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  SIDDHESHWAR  PRASAD)
 On  behalf  of  Shri  Vidya  Charan  Shukla  I
 beg  to  lay  on  the  table  :—

 (1)  A  copy  each  of  the  following  Notifi-
 cations  under  sub-section  (2)  of
 section  3  of  the  All  India  Sevices  Act,
 1951  :—

 (i)  The  Indian  Administrative  Service
 (Regulation  of  Seniority)  Amend-
 ment  Rules,  1969,  published  in
 Notification  No.  G.S.R.  856  in
 Gazette  of  India  dated  the  29th
 March,  1969.

 (ii)  The  Indian  Police  Service  (Regula-
 tion  of  Seniority)  Amendment  Rules,
 1969,  published  in  Notification  No.
 ७.  SJR.  857  in  Gazette  of  India
 dated  the  29th  March,  1969.
 [Placed  in  Library.  See  No.  LT-729/
 69.)

 A  copy  of  the  Union  Public  Service
 Commission  (Exemption  from  Con-
 sultation)  Supplementary  Regulations
 1969  published  in  Notification  No.
 G.S.R._  855  in  Gazette  of  India
 dated  the  29  March  1969.  under
 clause  (5)  of  Article  320  of  the  Con-
 stitution  together  with  an  explanatory
 Note.  [Placed  in  Library.  See  No.
 LT-730/69.]

 Q)

 12.0  5}  hours.
 STATEMENT  RE.  CERTAIN  DECISION

 TAKEN  RELATING  TO  CEMENT
 INDUSTRY

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
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 AND  COMPANY  AFFAIRS  (SHRI  FAKH-
 RUDDIN  ALI  AHMED  )  I  beg  to  lay  on
 the  Table  a  statement  regarding  certain
 decisions  taken  by  the  Government  relating
 to  the  cement  industry.

 Statement

 The  price  and  distribution  of  cement  has
 been  under  control  in  one  form  or  another,  for-
 mal  or  informal,  since  1942.  In  August  1965,
 the  then  Prime  Minister  stated  in  Parliament
 that  the  Government  of  India  had  decided,  in
 principle,  that  cement  should  be  decontrolled
 except  for  the  quantity  which  was  needed  by
 Government.  Formal  control  on  the  price
 and  distribution  of  cement  was  accordingly
 lifted  with  effect  from  Ist  January,  1966.

 2.  With  a  view,  however,  to  ensuring  a
 smooth  transition  from  a  long  period  of
 control  to  decontrol,  the  industry  accepted  a
 form  of  self-regulating  informal  control  and
 set  up  a  central  organisation,  called  the  Cen-
 tral  Allocation  and  Coordinating  Organisation
 (CACO),  to  regulate  the  distribution  of  cement
 and  maintain  a  uniform  f.o.  r.  price  as
 approved  by  Government  from  time  to  time.
 Towards  the  end  of  1967,  the  Government
 observed  that  the  functioning  of  Central
 Allocation  and  Cogrdinating  Organisation
 was  unsatisfactory  and  it  was  therefore  consi-
 dered  necessary  to  substitute  a  Government
 controlled  agency  to  be  incharge  of  disbtribu-
 tion.  The  Cement  Control  Order  1967,
 reimposing  control  over  price  and  distribution
 was  promulgated  with  effect  from  the  Ist
 January,  1968.  In  terms  of  this  Order,  the
 functions  of  the  erstwhile  Central  Organisa-
 tion  were  taken  over  by  an  officer  of  the
 Government  designated  as  Cement  Control-
 ler.

 3.  It  has  been  urged  that  the  concept  of
 freight  equalisation  and  uniform  selling  price
 is  to  some  extent  responsible  for  the  regional
 imbalance  in  the  location  and  development  of
 the  industry.  It  has  also  been  urged  that
 the  continuation  of  the  arrangements  of
 freight  pooling  will  only  accentuate  this  prob-
 lem  and  that  these  arrangements  should
 therefore  be  abolished  and  prices  allowed  to
 adjust  themselves  in  conformity  with  actual
 cost  of  production.


